
15t" VTDHAN SABHA
SEYENTH SESSION

(LEGTSLATTON BRANCH)

No. 9-LA-20191 ,:933

Subject: Transaction of Non-official Biils/Resolutions on Thursday,
the 2I't February,2llg.

under rule 30 of the Rules of procedure and conduct of Business

in the Punjab Vidhan Sabha (Punjab Legislative Assembly) Business other than

Government Business shall have precedence on Thursday falling on

the 21ut February, 2}rg.In accordance with Rule 30(2xb),(c) and (d) of the Rules

ibid such business shall be talien up in the following order:-

i) Bills in respect of which leave to introduce is to be asked for;

ii) Resolutions on matters of general public importance; and

iii) Bills which have already been introduced.

2' The relative precedence of Bills in respect of which leave to

introduce is to be asked for shall be determined by ballot as required by

sub-rule (3) of rule 30 of the Rules ibid.

3. In accordance with the procedure set out in Schedule I to the

rules for the holding of the ballot, fwo numbered lists, one in respect of Bills for

which leave to introduce is to be asked for and the other in respect of Resolutions,

shall be kept open in the Notice Off,rce (Receipt and Dispatch Section) of the

Punjab Vidhan Sabha Secretariat between the hows of 10.00 A.M. and 4.00 p.M.

on Friday, the 15e February, 2019 and Monday, the lgth February, 20rg.

4. Any Member, who wishes to have hislher name balloted for. mav

have his/her name entered against one number only in the numbered list in respect

of Resolutions and against one number for each Bill for which he/she has given

notice upto number of three in the numbered list for Bilts in respect of which leave

to introduce is to be asked for.
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7. The bailot for deterrnining the relative precedence ot.tsiils in

respect of which lea've to introduce is to be asked fbr rvill be helcj in liecretar_r-s

Room at 11'00 A'M' on w'ednesday, the 20tr'February, 20tg and baliot in respecr
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8. Me'mbers need not be present at the ballot. They ma-v- irtimate thc

order in whic*h thel 
abxlqggi
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DATED Cftidt{DIGARFT:
TF{E 14.I-H FEBR.UARY, 2079,

l'o

SHASFII LAKFIANPAI- IVTISF{RA.
SECRETAR.Y.

Cornrlissi0ners
Secretaries to

AII Memhers of the punjab Vidhan Sabha.

No' 9-LA-20x9/--eg1l, dated chandigarh, the t4th Februarv" 2019.

Copy forwarded lor information to _

l. the Chief Secretarl,' to fiovernment, puniab

2. all Additional Chief Secretaries / Financial
Principal Secretaries I Administrative
Governrnent, Puniab;

3.

/l
T.

the Principal Secretary to Goveffrment, punjab, Department
of Parliamentaq/ Affairs (with 4 spare copiei); and

the under Sec:rs1ary to Government, punjab, Depanment or-
General Administration (By name) wittr tB0 spare copicsfor distribution amongst various Branches under thc
Administrative Secretaries.
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SUPER.INTENDENT,
for SECI{ET'ARY.


